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MR. SPEAKER: Shri Laxmi Na-
rain Nayak. The same thing should
not be repeated because the hon.

Member has already covered the
whole thing.

(iv) REPORTED DAMAGE TO STANDING
CROPs BY HAIL STROM IN CHHATTARPUR
DISTRICT OF KHAJURAHO, MADHYA PRA-
DESH
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(v) NEep FOR CENTRAL ASSISTANCE TO

MADHYA PRADESH TO MEET THE SITUA-

TION ARISING OUT OF HEAVY RAINS
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12,40 hrs.
INTEREST BILL—contd.

MR. SPEAKER: Now, we take up
next item. Mr. Patel....

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): Sir......

MR. SPEAKER: Mr. Venkatara-
man, you want to object to it at this
stage? 7 B



